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ORDER

This is an Application to condone the delay of 269 days in filing the

Appeal as against the main Order dated 16.05.2012.

The learned counsel for the Applicant/Appellant has made his
submissions giving the following explanation.

“The Applicant came to know about the impugned Order dated
16.05.2012 only on 12.07.2012 and immediately paid the bill amount on
23.07.2012 under protest and thereafter the Applicant made so many
representations to the Respondent for resolving the dispute, but there

was no response. Therefore, the Applicant/Appellant filed for certified
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copy of the Order on 13.02.2013 and ultimately after getting the

Order copy, he filed the Appeal on 26.03.2013”.

As correctly pointed out by the learned counsel for the Respondent
even though the Applicant came to know about the impugned Order on
12.07.2012 itself on receipt of the Bills, it has not taken steps to file the
Appeal immediately thereafter. On the other hand, the amount of the bill
had been paid as early as on 23.07.2012 under protest. Even thereafter,
no steps have been taken to file the Appeal immediately. Further the
period between 12.07.2012, the date of the bill and 26.03.2013, the date
of filing the Appeal has not been explained even though the period of
delay was enormous. This shows that there was negligence and lack of

diligence on the part of the Applicant.

Therefore, we do not find any reason to condone the delay as there
is no sufficient cause is shown. Accordingly, the Application is

dismissed. Consequently, the Appeal is also rejected.

(Rakesh Nath) (Justice M. Karpaga Vinayagam)

Technical Member Chairperson
Ts/vs



